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Order dated 17,11,05

The Respendents by filing M.A.723/065

have submitted that the case of the applicant

had been examinred and a decisien was taen
in his favour te effer him appeintment
under the organisatien te the pest of
Dresser-cum-Attendant and the said erder
was cemmunicated teo him-on 21.7.85,

Net enly that,the applicant‘had, in the
mean timg, alse joined his peost w.e.f.
1.8.05, They have enclosed @ cepy ef the
joining repert submitted by the applicant
as Annmexure-R/10. Thé Ld,.Counsel for the
applicant, whe is present, has alse confirmed
the facts,

In the circumstances, the grievance of
the applicant having beén adequately
redressed by the Respondents, this O.A.
become infructueus,

" We erdere® accerdingly, N cests,

Mr.U.B.Mohapatra,Ld.8r.Standing Ceunsel

il

o e-dﬁEIE:an

is alse present,

\
1



